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TR o, oy alay,
MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 23rd December, 1993

G.S. K. 760{E).—1n cxercise of the powers con-
ferred by sub-section ()) of S:ction 40 of the Pro-
tection of Human Rights Ordinance, 1993 (Ord. 30 of
1993), the Central Government hercby makes the

following rules, namely —

(2) They shall come into force on the date of their
publication in the Official Gazette,

2. Definitiuns ;
otherwise requires ¢

In these rules, unless the context

() "“Chairper-on”™ meens the Chuicperson of the
National Commission;

(b) “"Member™ means the Member of the
Naticpal Cemmission appointed under sub-
section () of Section 3 of the Ordioance;

{¢) *Natiepal Commission] means the National
Humnan Rights Commissjon constituted under
sub-Section (1) ol section 3 of the Ordinance;

«l) "Ondinance’ mesns the Protection of Human
Rights Ordinance (Ord. 30 of 1993);

(e} all other words apd expressions used in thess
Rules and not defined but defined in the
Ordipance shall bave meapiogs respectively
assigned to them in the Qrdinance.

1, Salaray : There shall be paid to @

(a) the Chairperson, a salary which is cqual to
the salnry of the Chicf Justice of India;

(b) a Member, aszlary whichis cqualto the salary
of a Judge of the Supreme Court:

Provided that if the Chairperson ot a Member
at the time of his appointment was in receipt of, or
beipg cligible 0 to do, had elected to draw, a pepsion
(other than disability or wound pension) in respect
of any previous service under the Government of the
Union or Government of a State, his salary in respect
of service as a Chairperson oras the casamay be
a Mcmber shall be reduced

(i) by the amount of that pension;

(i) if he bad, before assuming office, received,
in licu of a portion of pension duc 1o him in
respect of such previous service, the com-
muted value thereol by the amount of that
portion of the pension; and

(iii) by any other form of retirement benefits,
being drawn or availed of or to be drawn or
availed of by him.

4. Leave : (1) A person, on  appointment as
Choirperson or as a Member shall be enlitled to
lenve as follows :

{i) carn= leave @ fiftesn days for every completed
calendar year of service or o part tlereof;

{ii) half pay leave on m=dical certificate or on
privatc affairs @ twenty days in respect. of
ench eompleted year of service and the leave
snlary for half pay leave shall bz equivalent
to half of the leave salary admissible during
the carned leave;
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(iif) leave on half pay can be commuted to full
pay leave at the discrction of Chair-
perscn or a Member if ic is taken on madical
ground and is supported by a2 madical
cetificcte from the computent medical
authority:

(iv) extraordinary leave without pay and al-
lowances upto a maximum of ope hundred
cighty days in one term of office.

(2) Onm the expiry of his teem of office in the
National Commission, the Chairperson and Mzmb:zrs
shall be entitied to seceive cash equivalent of leave
salary in respect of earned leave standing to his credit
subject w0 the condition that the maximum of leave
encashed under this sub-rule or at the time of retire-
ment from previous serviee, as the case may bz or taken
together shall notin Any case exceed 240 days.

t3) The Chairperson and the Mzmb:rs shall be
entitled 1o receive deacness allowance ns ndmissiblc
on the leave salary under sub-rule |2) at the rates in
force on the date of the relinquishment of their office
in the Nationi) Commission:

Provided that he shalt not be eptitled to city com-

pensatory allowance cr any other allowance on such
leave.

() Yasittieg Judg: of Suprem: Courtor a sit-
ting Chicf Justice of High Court is appointed as a
Member, then not withstanding anything containad’
in sub-rules (1)42) or (3), the provivions of Chaprer I
of the Supreme Cour. Tudees tConditions of Serivee)
Act. 1958 or as th; case may bz, Chapter I of the
High Court Judges (Conditions of S:rvice) Act, 1954
shall apply to him up te the dare of his superannuation
as a sittine Judre ot Suprem: Court or as th: Chief
Justice of 2 High Court and thereaficr he shll b2 en-
titled to lcave in accordance with thy provisions of
sub-rules (D) to (3) of this rule b

5. Leave Travel Concession -~The Chuirperson
and the Members shatl be entitled to le.ve 1ravel con-
cession ot the same rates and at the same scales. and on
the same conditions as are npplicable to a Sceretary
to the Government of Tadia :

Provided that if a sitting Judge of the Supreme
Court or a sitting Chief Justice of 2 Hish Court is
appoiated as a Menber, then notwith-tunding zny-
thiag contained in this rule. the rules appiicuble
to a Jadge of the Supre ne Court or ruls ap>licable
to u Judge of a Hizh Cour ss the case may be. shall
be applic tble tilf the dzte of h's supsrannuation and
thazzafiz: th: provisio s of thiy ruie shall apply.

6. Authority compstent to grant leave —The
power to grant or refuse leave to the Chairpersonor a
Member and to revoke or curtail leave granted to him,
shall ve;t in the President.

7. Travel Allowances :—The Chaitperson ond the
Members, while on tour (including the journey under-
taken to join the National Commission or on the
cxpiry of his term with the National Commission to
proceed to his home town) shall be entitled 10—

(a) travel allowances, allowances for transporta-
tion of personal effects and other similar
matters at the same scales and at the same
rates as arc admissible to a Secretary to the
Government of India ;

(b) daily allowance at the same rates as are admis-
sible to a Judge under the Supreme Court
Judges (Travelling Allowances) Rules, 1959

Proviled that if a sitting Judge of th: Supreme
Court or a sitting Chief Justice of a High Court
is appointed as a Member, then notwilthstending
anything contained in this rule, the rules applicable to
a Judge of the Supreme Court or rules applicable to a
Judge of a High Court as the case may be, shall be
applicable till the date of his superannuation snd
thezeafter the provisions of this rules ¢hall apply.

8. Other conditions of Service :—The conditions
of servics relating to provisian of rent free sccommo-
dation, conveyance facilities. medical Macilities and
such other eonditions of service as are, for the time be-
ing, applicable to a Judg: of the Supreme Court under
Chapter 1V of the Suprome Court Judges (Conditi>ns
of Szrvice) Act, 1958 and the rules made thereunder

shall so far as may apply to the Chairperson and
the Members.

9. Right to Subscribe to Genernl Provident
Fund:—Every person holding office as a Chiirperson
or 2 Member shall be eatitled to “nbseribe to the
Geaeral Pravident Fund ({ entral Service),

10. Reiduary provisions:—Th: conditions of
ssivize of ths Chiiirprson and the Members for which
no eXpr:ys provision is made in the:e rules shull be
dstermined by the rales and orders for th ; ting being
applicuble t» a Secretary to Governmeat of [adia
belonging to IndiamAdmanastrutive Sesvizo.

11, Power to ralax rules :—The Central Gavern-
ment sh [ have the power to relax the provssi ns of
any of .hesz rules i respes, of eny eluss or c.tegories
of peraons,

[File No. 13026/202/93-K.111)
- ) MADHOKAR GUFTA, h. Secy.

Prioted by the Manoger, Govi. of Indis Press. Ring Road, Maya Pur, New Delhi-110064

and Publisked by the Controller of Publications, Delbi-1 10034, 1993
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\MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Deiki; the 70T January, 19938

GS.R. S(E).—-In exa-ciss of the po~vers counferred
by sub-sex tion (1) -of seztion 49 of the Protzction of
Human Rights Cudinancs, 1993 {O.dinance 30 ot

1993), the Ceat:al Goverument heceby makes the .

following mles fosthesto -meal the Wational Humaa
Rights Comissiva Chiicperson  and : Members

(Satarics, Allowances and other Conditiods of Service)
Rules, 1993, namdy —

1. (1) These rulesmay be Gatled ' the National
Human Rights -Cemmission Crezpercn and
Members (Sataries, Allowances and other Conditions
of Service) Amendment Rules, 1994.

N THE GAZELTE OF 1.*\':3!;\'.k:J-.L.-'\:ai)i;.iil'iv'r‘xR‘(
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2. Tucy >hall come into forco on the date of there
publicstion in the Olﬁi_';ii!l-Gazcttc.: :

2. la the Witional Human Rights Commisiion
Chairpzrson and Members {Salacics, Allowances and
other Conditions of Secvice) Rules, 1993,—

(a) in rule 2,— o

(i) in clause (»), for the wonds “a salacy which
is equalto the salary™, the words “salacy and
allowances which ace cqual to the salacy and
altowances™ shall be substituted;

(i) i clauss ). for the werds “a salary which
is cquatto th: salacy™, the words “salucy and
allowaness witsh s cqual to the salary and
allpwisnces " shall YHe substituted.

(b) forcule 5. thefollywinz cule shall be substituted.

o

namely :— .

w5, Leave Travel Conczssion:—The Chairpecson
and thz Mznbes Sall bz catitled to thesameleave
{:avel £0Ac:.3100 33 AT admissible to a Sudgeof
ths Supreme  Cruct uader the Supreme Court
fudg:s (Teavelling Allowances) Rules, 1959."

© forvulz?, cha following ule shall be substitut-
ed, namely —

«7. Travel Altowances.—The Caicpecsen aad the
Membecs vhile on tous (iacluding the joumey
undectaken to jain the Natjonal Commissionof
oathe sqpiry ofdis zeem with the Nazional Commi-
ssion to proce=3 10 #is home town) shallbe catitled
to tavel affowances, allowances for ranpeatation
of personal efiscts and orhze simitac mattess and
daily allowancs at the same tates asare admissible
to a Judge of the Sup cm<e Court undes the Supreme
Court Judges (Travelling -Allowances) Rules,

1959."

[F-No. 13026/202j93-K. 1£1]
VMADHUKAR GOPTA, Jt. S=c¥.

¥

_________-——______.__————-

Printed by the Manager, Govt of fadia Press, Ring Ro, Maya Puri, New Oeth- 110063
and Published by the Contrallee of Publicationt. Delhi-110054, 19943 ’
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MINISTRY OF HOME AFFAIRS
(Human Ragh!s Cel)
"(c:w Delhi, the 11th February, 1994

_' CORRIGENDA

GS.R. 92(E).~—In the Nal:onal Human Rights Commission Chaipesson
and Membery (Salaries, Allowances end other Conditions of Scevice) Rules, 1993,

blishid imvedhe motification of the - Governmeat of India in the Ministry of

ome Affairs No. GSR 76(E), dated the 23rd December, 1993, —

(») in clausc(e) of k-2, for the word “Rules™ read * ‘rules™ ;
(b) in rule 3. -
(i) i#n the marginal heading, foc the word “Salaray™ rcad “satary™ :

() i the proviso 1o clavee (b), afler the words a3 the case may be™
;cnd bl:fo::! the words "a Member™ the punctuation mark " shall
mseried ;

(c) in rule 4,
- @) in sub-rule (3), for the wo:d “NationaL” read “National™;

(ii) Ia sub-rule (4), [or the words “not withstanding™ r:ad “sotwith-
standing™ ;

_(d) ia the proviso to tule 7, in the last linc, for the word “cules” gead

“rule™;

" {¢) in tule 8, for the words “may apply to the Chmrpcrmn rcad may‘

be; apply to the Charrpcnon .

[F. No, 130261202I93-K.IIII
MADHUKAR GUPTA, Jt. Sccy.
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[#1. ¥. 13026/202/83-%. -II1}
qIFY nml, Aqer whe

New Delhi, the 11th February, 1994
CORRIGENDA

GS.R. 93(E).—Ia the National Humon Rights Commission Chairperson
and Members (Solaries, Allowapces and other Conditions of Service) Amend-
ment Rules, 1994, published in the notification of the Government of Fadie in
the Ministry of Home Affairs No, GSR B(E), duted the Tth Jonuary, 1994,—

(o) in rule 2, —
(i) in clausc (a), for ia rule 2" read “in pule 3";
(i) in clause {c), [or the word "Commissioner” rcad *Commission or™
pud for the word “Sup eme Court’, read “Supreme Court™.
[F. No. 13026]202193-K [11]
MADHUKAR GUPTA, J1. Secy.

Printed by Ihe Manager, Govl. of lodis Press, Ring Road, l_vhyl Fur], New Delhi-110004
and Published by the Coniraller o Publications, Delbi-1100%54, 1954
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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 20th July, 1999
G.S.R. 348(E}— In exercise Of the powers —conferred by

Clause (a) of sub-section (2) of section 40 of the
Protaction of Human Rights Act, 1993 (10 of 1994), the
Central Government heraby makes the‘ following rules,
further to amend the National Human Rights Commiesion
Chairperson and Members {S8alaries, Allowances anq Other

Conditions of Sarvice) Rules, 1393, namely:—

1. Short title and commencement - (1) These rules

may be called the National Human Rights Commission
ol

_Chairpereonl_ Members (Salaries, Allowances and other

Conditions of Sarvice) Amendment Rules, 19949,

(2) They shall come {nto force-on the date of
their publication in the Official Gazette.

In rule 4 of the National Human Rights Commission
Chairperson and Members (salaries, Allowances and Other
Conditions of Service) Rules, 1993, in sub-rule (2), for
the numbers and worde “24¢ days™ ths following shalj
be substituted, namely - |

"the maxjmdm period prescribed for encashment of
such 1eave under the Al)} India Service (Leave)

Rules, 1955."
IF. No. 150113/31/99-HR]
RAKESH HOOJA, J1. Secy. (K. I/HR)

Foot Note : The principal Rules were published in the Extraordinary Gazstte of India vide GSR No. 76U(E) dated 23-12-93
and subsequently amended vide GSR No. B{E) dated 7-1-94,

Frinted by the Msnsger, Govt of India Press, Rmg Road, Muyapuri, Now DNelhi. 110062
ad FPublished by 199 Conroller ° Publications, Dalld-1 10034
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AR o AR Jan 7 S e e et (Fa wd) afab; 1958 & s 4 8l
3F 4 Fg Y Tl & il ¥Ra % gEr i AR T80 AReE a6
wamy wr] §, sl 9 B W, o sy oI weed w e ety
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MINISTRY OF HOME AFFAIRS
NOTIFICATION

New Delhi, the 20th October, 2000
G.S.R. 837(E)— In exercise of the powers conferred by
sub-section (1) and clause (a) ‘Gfsub-section (2) of
section 40 of the Protection of Human Rights Act, 1992
(10 of 1994), the Central Goveramen!{ hireby makes the
following rules rarfhér to agend the National Human

Rights Commission Chairperson and jmembers (Salaries,
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namely: -

[ -1 S

‘ /
1. (1) Theae rulea say be aalled the Natiooal

Human Rights Commisaion Chlirperlon ‘and  Membera

and othar Condit.ipnamf Scrvice)

R ,._..-__._._..___,__ il

(Salarcies .~ At1wocances

- L - ECY

Amendaent Rules, 2000.!

- %

(2) They shall come lnto force ‘on the date of
their publlcntmn in the Ottiolll Gazette.-“ Faa
“"-'-‘:'a'ft r:‘]se;
; B GUEE D
2. L € 1 the National Human Rights Comminasion

. Y I T T
Chairpersoa and Henbers (Sa l ar 1ea . Lllléwanggf*‘nnd Other

Y

Conditions of Service) Rulci. 1993 (hercinattcr - referced
cr TS S UL T R

rulesa), l'or rule 5, the toliowmg rule

atsb iy g e
. ".I

to as?—"-the .maid

shall be gubstituted, name ly P
TR S Y -

~%_  'Leave Trnvel Concession.~ s, Ihe . Chai rperaon

P i

“and thc Hembers aha-lm:tp the samc
leave travel concesaion. &8s 8I¢ a.q__tg;gg_ib!c to the
Chief Justice of ‘India and.to a Judge of the
§Gprcu Court rcspccbiwciy under ,the Supreme
Court Judges (Travelllng Allowances) Rulesn.

1959. 7.

3. In tl_;c sald rulea for rule 7, the rollowing rule

shall be substituted, namely:-

7. Travel Allowance.- The Chairperson and fhe

Membera while on tour (including the Jjourncy



[T

e s rria———
V

RV ‘1t I YT C . C .
\Jf_\-n..L.J. P R O I A L S A FLALY) v tma _|l'!‘ , l

undertakca- to join the wettonsl Comm:zaion OF o0 -
o exoiry of ite term with the Netionals- . .
Commigdion toO proceed to his_homo town) shall be. ...

entitled _to-- travel . allowance, allowance Oy s L TS T v o
* LA T O S LI LR R
I MR L e

trapsporation of porsonal effocts and other-

T T
ST R

gimtlar mattecs and datly allowance at the Sam8. o

ratced as arc admlssible to the Chiof Ju-tlco»‘ld'r;:;:; noy s .
India and to a Judge of the Supreme Court

. respectng}y . :mder the Suprome - Court Judges

T
(Travelling Al'l'm;anccl) Rules, 1939.°

B 2525
4. Ia the sald rules, for rulea 8. the rolloql_?g

rule shall be _aub-tltut_.gd. gamely :- .
SRR R =N
*g8. .. Other .Conditions  of Service.- The
R '-—’-ﬁ-ff..-’uwr:_g;i
conditions, of aervice relating to provision.;of.; .
. ETIE or ] . -t T
rent. ttggggpcomhddation. conveyance facilities,::.
SITIISY  mRy o L
sedical tacilities and such other conditions;: ol

asrvice as are for the time being applicable S5 . IR

the Chii:.f rjit?:.lt.!‘c‘étot Iadia and to a Judge 6_1’ the
Supre}si\‘e "(foﬁ‘ﬂ.ff "ii"n‘nder Chapter IV of the Suprene
Court:‘ Judges "‘.(Ciindi.tions of Service) Act, 1958
and the fules sade thereunder shall so f(ar a3 may

apply . to the Chairperson and the Members

reaspectively. o
[F. No. 15011/23/2000-HR]

A K. JAIN, Jt. Secy. (HLR)

Note :— The priancipal rules wers published in the
. Ggazette ‘of India vide number GSR 760(E) dated
23.12.93 and subsequentiy amonded vide., GSR

235']’ qgated 7.1.94 and GSR 548 " (E) dated

hvudhduuuuunﬂwnmlbdnPhnglm.ﬂud.annﬁﬂbﬂﬂﬂiﬂaui
qﬂfﬁﬂﬁdlﬂﬂuﬁmﬁﬂ‘t‘hﬁ&ﬂh&ﬂ‘r“@?&

— ——————
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New Delhi, the 12th November, 2001
G.S.R B53T(E)—In exerciss of (he powers conferred by
sub-seeton (1) and clsuso {g) of sub-section (2) of section 40 of
the Protection of Human Rights Act, 1993 (10 of 1994), the
Centiel Govermnment licseby mukes the follovwing rules further to
amend the Nationa) Human Rights Commission Chairperson and
Members (Salancy, Allowantcy and other Conditions of Scrm)
Rules, 1993, namely \— L N
1.(1) Thescrules may be ealled u:cuammmunmmghm” -
Commission Chacperson and Mombers {(Salaries, Allowances
nexd other Conditions of Serviee) Amendment R‘uks, 2001
{2) They shall come into force on the daté of lheir
publication @ the Official Gazenie o !
2. In the National Humsn Rights Commsaan Chairpersn
snd Mcmbcrs (Salanes, Allowaness and other Conditons of
Service) Rules, 1993, inclsusc (i) of sub-rule (1) of ruln 4, for the -
words and Gaure “earsed leove @ 15 dsya for every completed
celendar yoar of senvice™, the words and figure “eamed leave @
30 days for evary compkled calendar yesr ol'mwe" shall h:
substituted.
[F. No. 1501 l:'m‘l-lﬂ{]
SURENDRA KUMAR, It Sccy. HR)
Note ¢ The principal rules ware published i the Gazcité of India
vide number G-SR, T60(F) datcd the 230d, Debember,
1993 and ssbsequently amended vida GSR. S{E)patcd
the Tth Jaswaty, 1994, No. G.SR. S48(E) datsd the 20th
July, 1999 and Na. G.S.R 837(E}uated the 20th Qetobet,
2000.
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